FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)

Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
KAY AAR TEXTILES PRIVATE LIMITED

1 NAME OF CORPORATE PERSON KAY AAR TEXTILES PRIVATE
LIMITED
2 DATE OF INCORPORATION OF CORPORATE PERSON 19.09.1985
3 AUTHORITY UNDER WHICH CORPORATE PERSON IS [ROC Ahmedabad
INCORPORATED/ REGISTERED
4, CORPORATE IDENTITY NUMBER / LIMITED LIABILITY U17114GJ1985PTC008111
IDENTITY NUMBER OF CORPORATE PERSON
5: ADDRESS OF THE REGISTERED OFFICE AND PRINCIPAL OFFICE [PLOT NO 5416 SHREEJI STEEL
(IF ANY) OF CORPORATE PERSON GALI ROAD NO. 54 GIDC
SACHIN, SURAT,Gujarat, India,
394230
6. LIQUIDATION COMMENCEMENT DATE OF CORPORATE [07.04.2025
PERSON
i NAME, ADDRESS, EMAIL ADDRESS, TELEPHONE NUMBER Nandish Sunilbhai Vin
AND THE REGISTRATION NUMBER OF THE LIQUIDATOR
IC/53, Shanti Niketan Row
House, Opp Sagar Complex,
Anand Mahal Road, Surat-
395009
Mob: 9924630991
IBBI/IPA-001/1P-P-
02117/2020-2021/13270
Email id:
kay.liquidation@gmail.com
ip.nandish.vin@gmail.com
8. LAST DATE FOR SUBMISSION OF CLAIMS 07.05.2025

Notice is hereby given that the Kay Aar Textiles Private Limited has commenced voluntary
liquidation on 07.04.2025.

The stakeholders of Kay Aar Textiles Private Limited are hereby called upon to submit a proof

E

of their claims, on or before 07.05.2025 to the liquidator at the address mentioned against item

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Nandish Sunilbhai Vin

Liquidator

In the matter of Kay Aar Textiles Private Limited
IBBI/IPA-001/TP-P-02117/2020-2021/13270
AFA Valid Upto 31.12.2025
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FORM A

 PUBLIC ANNOUNCEMENT )
(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Veluntary Liquidation Process) Regulations, 2017)

FOHR THE ATTENTION OF THE STAKEHDLDERS OF
KAY AAR TEXTILES PRIVATE LIMITED
. Name of Carparate Person | KAY AAR TEXTILES PRIVATE LIMITED
L] Daby of incorparaion of Corporals Parson |18.09.1863
i .ﬁ.n,xlrr:;uril:,- under which Corporale :F!agisl:sﬁ af Camgoenies, Ahmedabad
Persan 15 incorparaiad regstered
4, Comparate wantity rumber | Bmited labtity (U1 7113G01085PTCO0E111
_{erly nmbercf Gorpoisis Pemon'. |
5\ Address of the ragislaned Office and {Plat ko 5418 Shiraeji Sieal Gali Road Ma. 54 GIDC
i Principai ofice {if any) of Conparale ijsmm, Sural, Gugaral, India, 334230
B, Liguidation commenceman dabe of {0704, 3025
| Corporale Persan ; )
7. Wame, address, emaill addrezs, telephone (Mandish Sunilbhai Win
ramber and e registralion ramber ol Add. C/53, Shantk Mikelan Row Houss, Dpp Sagar
tha Liquidalar {Complax. Anand Mahal Road, Surat-195008
|Email id: kay liquidabon@gmad.com
(. nancksh v grrsail cam
[Mabile: S2aqi0591
{Regn. No.: IBEAA-001/IP-P-024172020- 20211 3270
{Valid upte: 31122025
. Lasl dabe for submisscn ol daims__07.05.2025
Motice ks nensy ghen that e Kay Aar Textiies Private Limited has cammenced walumany iquidaton on
07,04, 3925,
The stakehoiders of Kay Aar Textiles Private Limited sre heraby caled upon fo submif a proaf of their
claims, onor betore 07,05 2025 tothe hgudsioral the sddress menfonad aganat lem 7,
The fingrcial craditars shall submil their prood of daims by electronic means only All odher slakeholders
may submil the procd af claame in panson, by postorby alecronic mears.
Submission of false or misleading proofs of claim shall attract penalties.
Wandish Sunilkhai Win
Ligisdator
In the maiter of Kay Aar Texiles Private Limded
Regn, No,: [BBIIPA-D01IP-P-02117/2020-2021/13270

Date; 03,04, 2025
Placa: Surat

aSRE c Dynasty Business Park, Unit no. A-212, 2nd Floor, Andheri

(india) Limited Kurla Road, Andheri (East), Mumbai-400059, Maharashtra.

| PUBLIC NOTICE FOR E-AUCTION — SALE OF IMMOVABLE PROPERTY

(Under Rule 8 (6) read with Rule 9 of the Security Interest (Enforcement) Rules, 2002)
WHEREAS,
ASREC (India) Ltd., a company incorporated under the Companies Act, 1956 is registered with
Reserve Bank of India as a Securitisation and Reconstruction Company under section 3 of
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
(SARFAESI Act, 2002) having its Registered Office at Bldg No. 2, Unit No. 201-202A & 200-202B, Gr.
Floor, Solitaire Corporate Park, Andheri Ghatkopar Link Road, Chakala, Andheri (East), Mumbai-400
093 & Branch office at Dynasty Business Park, Unit no. A-212, 2nd Floor, Andheri Kurla Road, Andheri
(East), Mumbai-400059 (hereinafter referred to as “ASREC”) and secured creditor of M/s. Rashmi
Yarns Limited (borrower) by virtue of Deed of Assignment dated 24.03.2020, executed with original
lender Bharat Co-operative Bank (Mumbai) Ltd, whereby ASREC (India) Ltd., inits capacity as trustee
of ASREC PS-06/2019-20 Trust, has acquired the financial assets of aforesaid borrowers from Bharat
Co-operative Bank (Mumbai) Ltd with all rights, title and interest together with underlying security
interest under Section 5 of the SARFAESI Act, 2002.
The Authorized Officer of Bharat Co-operative Bank (Mumbai) Ltd in exercise of powers conferred
under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 (SARFAESI) and Security Interest (Enforcement) Rules, 2002, had issued a demand notice
dated 07.03.2020 u/s 13(2) of the said act calling upon the M/s. Rashmi Yarns Limited (hereinafter
referred to as “the Borrower”) and Mr. Pankaj Jayantilal Mehta Mr. Lakhabhai B. Vagh, Mrs. Rajee J.
Vanjar, Mrs. Bharti Pankaj Mehta , Mr. Vijay Modi (Directors and Joint/ Co-Borrowers) & M/s. Rashmi
Products Private limited through its Directors Mr Karan Pankaj Mehta, Mr Mansur Jethsur Vanjar
(Corporate Guarantors) and M/s, Saket Texturisers Private Limited through its Directors Mr. Karan
Pankaj Mehta, & Mr. Mansur Jethsur Vanjur (Corporate Guarantors) in their capacity for repayment of
total outstanding amount aggregating to Rs.42,97,25,312.00 (Rupees Forty Two Crore Ninety
Seven Lakh Twenty Five Thousand Three Hundred and Twelve only) with further interest thereon in
respect of the advances granted by the Bharat Co-operative Bank (Mumbai) Ltd to M/s. Rashmi Yarns
Limited within the stipulated period of 60 days. The said Demand Notice dated 07.03.2020 under
Sec.13 (2) of the said Act served upon you and in exercise of the powers conferred under Section
13(4) read with Enforcement of Securities (Interest) Rules, 2002, the Authorized Officer of ASREC
(India) Ltd took physical possessions of the property more particularly described in Schedule here
under on For block Survey No 60 and Survey no 102 & 103 Razalwada, Tal. Jhagadia, Dist Bharuch on
29.04.2022.
Pursuant to Assignment Agreement dated 24.03.2020, ASREC has acquired the financial assets of
aforesaid Borrowers from Assignor Bank with all rights, title and interest together with underlying
security interest under Section 5 of the SARFAESI Act, 2002.
As the Borrowers having failed in repayment of entire outstanding amount as per said demand notices
and pursuant to aforesaid assignment in favour of ASREC, the Authorized Officer of ASREC intends to
sell the below mentioned properties for recovery of our dues inthe account.
The Borrower/ Directors and Joint Co-Borrowers/Corporate Guarantors having failed to repay the
entire dues as per said demand notice within the stipulated period of sixty days and pursuant to
aforesaid Assignment in favour of ASREC (India) Limited acting as trustee of ASREC-PS-06/2019-20
Trust, the Authorized Officer of ASREC (INDIA) LTD, in exercise of the powers conferred under Section
13(4) read with Enforcement of Securities (Interest) Rules, 2002, took physical possession of the
secured assets i.e. block Survey No 60 and Survey no 102 & 103 Razalwada, Tal. Jhagadia, Dist
Bharuch perties on 29.04.2022 owned by M/s Rashmi Products Pvt. Ltd.
Since the entire dues have not been cleared, Notice is hereby given to the public in general and
Borrower(s) and Guarantor (s) in particular that the Authorized Officer hereby intends to sell the below
mentioned secured property for recovery of dues, as per aforesaid demand u/s 13 (2) notice after
giving due credit to the payment received subsequent to the said notice, under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and hence the
tenders/bids are invited in sealed cover for the purchase of the secured property. The property shall be
sold strictly on “AS IS WHERE 1S, “AS IS WHAT IS” “As is whatever Condition” and “NO
RECOURSE” basis.

Lot Description of the Secured Assets Reserve | E.M.D. Bid
No Price (Rs. in| (Rs. in | Increment
Lakh) Lakh) | (InRs.)

1 |Industrial Stone Quarry type property at Moje Razalwada| 110.00 11.00 | 1,00,000/-
(Non-Agricultural Land) situated at Khata No 108, Block
Survey No 60, admeasuring 13557 sq. meters, Nr
Razalwada Patiya, Rajpardi — Netrang Road, Village
Rajalwada, Taluka Jhagadia, District Bharuch —393115,
Gujarat, in the n/o M/s. Rashmi Products Private Limited
(Guarantor). *

2 |Industrial Stone Quarry type property at Moje Razalwada|  90.00 09.00 {1,00,000.00
(Non-Agricultural Land) situated at Block Survey No 102
& 103, admeasuring 14669 sq. meters, Nr Razalwada
Patiya, Rajpardi — Netrang Road, Village Rajalwada,
Taluka Jhagadia, District Bharuch — 393115, Gujarat, in
the n/o M/s. Rashmi Products Private Limited
(Guarantor).*

Total 200.00 [ 20.00 |

« 1st Preference will be given to the bidder, who will bid for the above both the properties together.
Inspection of the for Industrial Non-Agricultural Land situated at Khata No 108, Block Survey No
60 and Survey No 102 & 103, Village Razalwada, Taluka Jhagadia, District Bharuch, Gujarat-
393115 will be available on 25.04.2025 from 01.00 PM. To 3.00 P. M.

Tender Forms can be downloaded from the website of ASREC (INDIA) LTD. (www.asrecindia.co.in)
and can also be collected from the office of ASREC located at Bldg No. 2, Unit No. 201-202A & 200-
202B, Gr. Floor, Solitaire Corporate Park, Andheri Ghatkopar Link Road, Chakala, Andheri (East),
Mumbai-400 093.

TERMS & CONDITIONS: -

1. THE E-AUCTION WILL BE HELD ON 29.04.2025 BETWEEN 10.00 A.M TO 12.00 PM WITH
UNLIMITED AUTO TIME EXTENSION OF 5 MINUTES EACH, TILL THE SALE IS CONCLUDED.

2. E-auction will be conducted under “online electronic bidding” through Asrec's approved service
provider M/s. C1 INDIA PRIVATE LIMITED at website: Https://www.bankeauctions.com (web portal
of M/s C1INDIA PRIVATE LIMITED.). E-auction tender document containing online e-auction bid form,
declaration, General Terms and Conditions of online e-auction sale are available in websites:
www.asrecindia.co.in and https://www.bankeauctions.com. The intending bidder shall hold a valid
e-mail address. The contacts of M/s. C1 India Private Limited - Mr. Bhavik Pandya, Mobile: +91
8866682937, Help Line No.: (+91- 124-4302020/ 21/ 22, + 917291981124/ 1125/ 1126, Email:
gujarat@c1india.com, support@bankeauctions.com.

3. Registration of the enlisted bidders will be carried out by the service provider and the user ID or
Password will be communicated to the bidders through e-mail. The bidders will be provided
necessary training on e-auction free of cost. Neither ASREC nor the service provider will be
responsible for any lapses/failure on the part of bidder on account of network disruptions. To ward off
such incidents, bidders are advised to make all necessary arrangements such as alternative power
back-up etc.

4. The particulars given by Authorized Officer are stated to the best of his knowledge, belief and
records. Authorized Officer shall not be responsible for any error, mis-statement or omission etc. The
intending bidders should make their own independent enquiries regarding encumbrances, title of
property put on auction and claims/rights/dues affecting the property prior to submitting their bids.
The e-auction advertisement does not constitute and will not be deemed to constitute any
commitment or any representation of ASREC. The property is being sold with all existing
encumbrances whether known or unknown to ASREC. The Authorized Officer / Secured Creditor shall
notbe responsible in any way for any third-party claims/ rights/views.

5. The property shall not be sold below reserve price and sale is subject to confirmation of Asrec India
Ltd, the secured creditor. Bids in the prescribed format given in the tender document shall be
submitted to Authorized Officer of ASREC (India) Ltd., Dynasty Business Park, and Unit no. A-212,
2nd Floor, Andheri Kurla Road, Andheri (East), Mumbai - 400059 or submit through email to
Sunil.korgoankar@asrecindia.co.in. Last date for Submission of Bid Form is 28.04.2025 upto 4.00
PM. The bid form or EMD received late for any reason whatsoever will not be entertained. Bid without
EMD shall be rejected summarily.

6. Auction will be held for the entire properties as stated above on “As is where is”, “As is what is” and
“Asis Whatever There is” and No Recourse basis”.

7. Bid inthe prescribed format given in the tender document shall be submitted along with Bidder’s ID
& Address proof to Authorized Officer of ASREC (India) Ltd., Bldg. No. 2, Unit No. 201-202A & 200-
202B, Gr. Floor, Solitaire Corporate Park, Andheri Ghatkopar Link Road, Chakala, Andheri (East),
Mumbai — 400093 or submit through email to sunil.korgaonkar@asrecindia.co.in. The bid form or
EMD received after 04:00 PM on 28.04.2025 for any reason whatsoever will not be entertained. Bid
without EMD shall be rejected summarily.

8. The intending purchasers/bidders are required to deposit EMD amount either through NEFT /RTGS
in the Account No.: 009020110001489, with Bank of India, SSI, Andheri Branch, Name of the
Account/Name of the Beneficiary: ASREC-PS 06/2019-20 TRUST, IFSC Code: BKID 00000 90.

9. The Earnest Money Deposit (EMD) of the successful bidder shall be retained towards part of sale
consideration and the EMD of unsuccessful bidders shall be refunded in the same way. The EMD shall
not bear any interest. The bidders are requested to give particulars of their bank account to facilitate
quick and proper refund.

10. The successful bidder shallimmediately i.e. on the same day or not later than next working day, as
the case may be, deposit 25% of the sale price (inclusive of EMD amount deposited) to the Authorized
Officer and in default of such deposit, EMD will be forfeited and the property shall be sold again.

11 The balance amount of the sale price shall be paid on or before 15th day of confirmation of sale of
the property or such extended period as may be agreed upon in writing between the secured creditor
and successful bidder. In default of payment within above stipulated time period, the deposit shall be
forfeited and the property shall be resold and the defaulting purchaser shall forfeit all claims to the
property orto any part of the sum for which it may be subsequently sold.

12. The sale shall be subject to provisions of Securitization and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002 & Security Interest (Enforcement) Rule 2002.

13. The interested bidders can inspect the Industrial Non-Agricultural Land situated at Khata No
108, Block Survey No 60 and Survey No 102 & 103, Village Razalwada, Taluka Jhagadia, District
Bharuch, Gujarat - 393115 on 25.04.2025 from 1.00 P. M. To. 3.00 P. M.

14. Contact Details: Mr. Sunil Korgaonkar - Cell No.- 9820834318, 022-69314512, Mr. Jagdish Shah-
Cell No 9819931487,022-61387042, Mr. Vijay Asudani 022-69314502 and Mr Vishal Anand Mo No
9570882898 and 022 69314510 may be contacted for any query in between Monday to Friday from
10.00A.M.To5.00 P M.

15. The Authorized officer reserves absolute right to accept or reject any or all offers and/or modify
any terms/conditions without assigning any reasons thereof.

16. The successful bidder would bear the charges/fees payable for GST, registration, stamp duty,
registration fee, incidental expenses etc. as applicable as per law.

17.The highest bid will be subject to approval of the secured creditor.

18. This notice, under Rule 8 (6) of Security Interest (Enforcement) Rule 2002, will also serve as 15
days’ notice to the borrowers / guarantors / mortgagors for sale of secured properties under
SARFAESI Act and Security Interest (Enforcement) Rules on the above-mentioned date if their
outstanding dues are not paid in full.

Date : 07.04.2025 Sd/-
Place: Mumbai Sunil Korgaonkar

Authorized Officer, ASREC (India) Ltd.

DCB Bank Limited Ground Fioor, Parissema Complex,
Bodyline Cross Road, C. G. Road, Ahmedabiad-380008.

E AUCTION SALE NOTICE
(Under Rule 9(1) of the Security Interest (Enforcement) Rules2002)

E-Auction sale notlcs for sala of immovable Assats under thae securitization and Recomtruction ol Fimancial Assets and Enforcamaent OFf
Baecurity interest Act, 200 read with provision to Ruls 8/8) of the Sscurity Interest (Enforcement) Rule, 20032,

Nofios ' hareby ghan 1o the public In general and in particular & the bormowar(s}, co-bormowery and e guaranions in particular, By e Authorired
Oficar, thal e Lnder mantioned property s morgaged o DCA BANK LTD., The Authorzed Offcar of the Bank has taen ha ahys cal possession
undar tha provision of Securitization end Recorstruction of Financial Assets and Enforcemant of Securily Interest Act, 2002. The property will be
sokd by larder cum public E-auction as menticeed balow for recovary of urder menticred duss ind luriher irternad. crarges asd coat ete. as por the

balow dedalls: -
Tha proparty wi be noid “is i whirs 5° ind s i what i’ cond$on

DCB BANK

78 04 2025
18
DUBEY JATASHANKAR RAMPRASAD & (11,00A M1 0P MY
SAREETA JATASHANKAR DUBEY P RE20.0004 | 29 pg 225 ek Prysice
T . pm

Description Of The immaovable Property : ALL PIECE AND PARCEL OF THE PROPERTY BEARING FLAT NO. B208 ON 2ND FLOOR
ADMEASURING 640 50. FTLE., 58.47 50, MTRS, SUPER BUILT UP AREA AND 35522 5Q. FT LE., 3301 50 MTRS. BUILT UP AREA,
ALONG WITH UNDIVIDED SHARE IN LAND OF TWIN TOWER, BUILDING NO, B SITUATED AT REVENUE SURVEY NO.104, 1187,
BLOCK NO.136/8, 143 [N PLOT NO.34 TO 30 TOTALLY WESTERN SITE ADMEASURING 281,11 50. MTRS. OF MOJE: BAGUMARA,
TAL PALSANA, DIST.SURAT.

8. Name of Borrowar(5] and Rusarva EMD{Re) | DM of E-Auction/ | Typeof
Na. {Co-borrower{s] Price (Rs.) Last date of EMD | Possession
70.04. 2025
AJAY PRAFUL SAHU & {11.00AM-1.00P MY
1, A Ak Re.2,25, 000/ RRZI000- | Vg e bk Physicai
igg o 0800 g

Dascription Of Tha immavable Property : IMMOVABLE PROPERTY BEARING FLAT NO 412 4TH FLOOR, ADMEASURING 27 67 50
MTRS, SHIV PALACE , SITUATE AT BLOCK NO 248, 250, 254 AMALGAMATION NEW BLOCK NO 249 OF ARADHNA GREEN LAND
VIBHAG -2 IN PLOT NO 43 TO 58 OF MOUJE VILLEGE JOLWA, TA. PALSANA , DIST SURAT

VINODEHAI CHUNILAL PRAJAPATI
(Deceased) THROUGH HIS LEGAL HEIR
20, | DAMSHESH VINODBHAI PRAJAPAT] &
VINODBHAI CHUNILAL PRAJAPATI
{Dacaased) THROUGH HIS LEGAL HEIR
VISHWA VINGDEHAI PRAJAPAT) &
MAHALAXMI TRADING CO. & HANSABEN
VINODBHAI PRAJAPAT) (LEGAL HEIR
AND CO-BORROWER OF LATE
ACAROWER VINODBHAI CHUNILAL
PRAJAPATI) & ALL OTHER LEGAL HEIRS
OF VINODBHAI CHUNILAL PRAJAPATI

.04 2025
(17,004 M -1.00P MY
26.04 2025 bedors
up ko 0500 pm

R, 55,00,0000- R.5,50,000-

Description Of The immovable Proparty : IMMOVABLE PROPERTY BEARING PLOT NO.58, MUMNICIPAL CENSUS NO.I3AS, "MIFARIA
PARK" ADMEASURING 4T 50, YARDS, SITUATED AT CITY SURVEY NO.4Z27, SHEET NO.52, MOLLE SHAHPUR WARD NO-Z, TALLICA.
CITY, DISTRICT & SUB.DISTRICT-AHMEDABAD, GUJARAT,

SAFVAN YUNUSBHAI HORA & PR oy
2 SHAKILBHAI YUNUSEHAL VAHORA & As, 16,00,.000/- As. 1,680,000~ Hmm-uhl Phynical
ATEKABEN SAFAVAN VOHRA up Io 0500 pm

04 20
TIKAM ISARCIAS VANJAN) & (11,004 M1 0P M ¥
21| GEETABEN TIRAMDAS VANJANI RN RABOD00- | g o4 2005 batorn | | T8
uh lo D500 pm

Dwscription Of The immovable Property : PROPERTY LOCATEDAT C.5 NOQ, 2482/ REVENUE SURVEY NO, 88772, PLOTNO.50 & 51
SWAPNAMAHEL SOCIETY, TOTAL AREA 26800 SQ.FT., MORAJROAD AT TARAPUR, KHAMBHAT, ANAND - 38818

20,04 2025
RANVUAY SINGH CHALHAN & (11.00AM.-1.00P MY
3 RADHA RANVLIAY SINGH Re.4,90,00c/- Re450005 | " g oy 2008 et | TR
i bo 05:00 pm

Deseription Of The immovable Property : IMMOVABLE PROPERTY BEARING PROPERTY FLAT NOF-1, DARSHAN FLATS, BEARING
REVELUE SURVEY NO.S42A, PARKI PLOT NO.11, MUL KHAND 33, T P SCHEME NO.4, FINAL PLOT NOATS, TOTAL ADMEASURING
54.36 50. MTRS. OPP. GURLIDATTTA SOCEITY, AT MOLUJE - BAPOD, DISTRICT - VADODARA,

| Description Of The immovabie Property : IMMOVABLE PROPERTY BEARING FLAT NO 102, ADMEASURING ABOUT 535 00 0 FTS,
1STFLOOR, SAIVHAR APPARTMENT, BEARING SURVEY NO 11/P11 142746+ 10PAMEE 3 PAIK PLOT NO 37, NEW SURVEY NO#10,
SITUATED AT CHHARWADA, TA. VAP, DIST. VALSAD,

28 Dd 2025
RANA RAM & (11,004 M.-1.00P M ¥
up o D500 pm

04 70
KAMAL SHLOKKLIMAR PANDEY & 11,00AM.-1,00P MY
1 NLAMBEN SHLOKKUMAR PANDEY Ra4,9%,000¢ R, 410004 | " o8 ou o8 baioen | [TV
ip o 0500 pm

Dwscription Of The immevable Property : IMMOVABLE PROPERTY BEARING- PLOT NO.2T4, SHREE VILLA RESIDENCY VIBHAG 2.
SITUATEAT BLOCK NO.119, REVENUE SURVEY NO.T0, AS PER KJP ADMEASURING 40.26 50 MTRS & AS PER SITE 40.13 50. MTRS,
AKAR RS 11.87 PAISA PF MOJE VILLAGE MOTA, TA. BARDOLI, DIST. SURAT-394345

Dascription Of The immovabils Proparty | IMMOVABLE PROPERTY BEARING FLAT NO. A-107 ADMEASURING ABOUT 650 SQFTS
|E60.40 GO.MTRS ALONG WITH LUINDIVIDED SHARE IN THE LAND ADMEASURING ABOUT 10 5Q MTRS LYING AND LOCATED ON
THE FIRST FLOOR OF THE "A-WING' BUILDING KNOWN AS SHREE SHUBH RESIDENCY, CONSTRUCTED ON THE N.A LAND
|BEARING SURVEY NO.14173 FAIKEE 1 ADMEASURING ABOUT G206 50 MTRS PAIKEE PLOT NO.16,17,18,23,24,25 SITUATED AT
VILLAGE PARDI SANDHPORE TA. AND DISTRICT VALSAD

2804 2025
BRIJESHKLIMAR DEVAAJ YADAY & {19,004 M -1.00P MY
2 PUSHPA BRIJESHKUMAR YADAY R0 R.B2.000- | * 26 04 2008 beiore Fryice
up b D500 pm

Description Of The Immovable Proparty : IMMOVABLE PROPERTY BEARING FLAT NO G-1, ADMEASURING T5.7! 50 MTRS,
GROUND FLOOR, "MAHAVIR DARSHAN", BURVEY NO 246/PAIK], PLOT NO 31/B, 32/A, TOTAL ADMEASURING 334.16 S50 MTRS, AT.
CHHIRI, TA. VAP!, DIET. VALSAD

MAHENDRASINGH B PURCHIT & mm"{r".mm
5, | SUMANKUNWAR MAHENDRASINGH R.3,60,000% R, 38000+ | "5 0 o8 paioun | TTVICH
PUROHIT up b 05:00 pm

78,04 2025
RATAN GOPAL THAKUR & | 1o0am-1.00p ey
" INDUDEV] RATAN THAKUR s oo ReSBOO0- | * 26 04 2025 betorn | T TN
10 05:00 pm

Description Of The Immovable Property : IMMOVABLE PROPERTY BEARING SHIV DARSHAN , 4TH FLOOR, FLAT NO 401,
ADMEASLIRING 55.85 50, MTRS, ALONG WITH 15 SQMTRS, UNDIVIDED SHARE IN LAND SITUATED AT REVENUE SURVEY NO. 1552,
1565, OF MOULE PARDI SANDHPOR, TAVALSAD, DIST VALSAD.

Description Of The immovabls Property : IMMOVABLE PROPERTY BEARING FLAT NO A 207, ADMEASURING 48.32 50 MTRS,
ZNDFLOOR, A-BUILDING, "EXTA PARK"N.A.LAND BEARING PARDI NO 14+15+20, PAIKI PLOT NO 30,31 SITUATED AT DAHELL TA
UMBERGADN, DIST. VALSAD

AADS
DILIP GUPTA & : | tr1.00am-1.00P
" RUPA DILIP GUPTA o SRy RaAR000- | "o o4 208 hakeen | TN
g 40 0500 pm

KRUSHIKKLIMAR AMRATBHA! RATHOO & o “'“‘_{"fpl
25, AMRAT MAGANBHAI DUBLA & Rs. 11.70,000- Rs.1,17,000- ahmmaial : | Pwsice
LIRMILABEN AMBLTEHAI DUBLA up 1o 0500 pm

Dascription Of The immovable Property : IMMOVABLE PROPERTY BEARING FLAT NO.401, ADMEASURING 63.63 50 MTRS, 4TH
|FLOOR, *SHAGUN APPARTMENT", SURVEY NO.250/3, PAIKI ADMEASURING X2882 00 SOMTRS, PAIKI PLOT NO.8S, 50, TOTALLY
ADMEASURING 3516650 MTRS SITUATED AT CHHIRI, TA. VAP, DEST. VALSAD

Description Of The Immavable Property : IMMOVABLE PROPERTY BEARING FLAT NO.A-302, ADMEASURING 111.52 S0 MTRS, 3RD
FLOOR, A-WING, "PARTH APARTMENT, NEW SURVEY NO.ZT03 (OLD SURNVEY NO 243MPAKI 2PAME), PLOT NO.T.
ADMEASURING ABOUT 40300 SCLMTRS AND NEW SURVEY NOZT04{OLD SURVEY NO.M34 PANI 2PANG 3) PLOT NOS|
ADMEASURING ABOUT 337.00.50 MTRS IS SITUATED AT SARIGAM, TA UMBERGAON, DIST ~VALSAD

78.04.2025
PRAKASHCHANDRA NAGJIRAM TEL! & (11004 M -1.00P MLy
¥ 00, 000 T, 000~ Py
h LAXMI PRAKASHCHANDRA TEL a1 - 28,04 202% before
i o 05:00 pm

2804 2025

RAJELMAR JHA & {19,008 -1.00P WLy "

2. RANJU DEVI SAHSHIDHAR JHA ReR AL RESO.000- | " og o4 2028 betore | | TN
1o 0500 pm

Description Of The immovable Property : IMMOVABLE PROPERTY BEARING FLAT NO.304, ADMEASURING 641.00 3Q FEETS, 3RD
FLOOR, “CALIDONIYA COMPLEX", CONSTRUCTED ON N. A. LAND SURVEY NO 2606, 2040 2041, 2042, TOTALLY ADMEASURING
528 68 SQMTRS, IS SITUATED AT PARDE, TA. PARDI, DIST VALSAD.

Description Of Tha immeovable Property : IMMOVABLE PROPERTY BEARING FLAT NO Ti, ADMEASURING 38 57 50 MTRS, 3
FLOCR OF BUILDING "SHREEN ENCLAVE® CONSTRUCTED N.A. LAND SURVEY NO 21872, 2182 PAIKL, 2153, BEARING PLOT NO
55, AND 58/A SITUATEDAT VILLAGE DUNGRA, TA. VAP, DIST. VALSAD

28,04 2005
GITABEMN UTAMBHAI PATEL & _ {11.008 M -1.00P MY
% UTAMBEA! MOHANSHAI PATEL WA RRITO00 | 2604 2005 belore | TN
i o 0500 pm

2804 2025
YASHWANT SINGH NAGEMDRA SINGH & Ra 58 (11008 M -1 DOP WY B
o SARITA SINGH YASHWANT SINGH i - 26 (4 225 bedore
i 1o 0500 pm

| Description Of The immovable Property : IMMOVABLE PROPERTY BEARING FLAT NO.301 ADMEASURING ABOUT 655 SQFTS
|.E.81.80 5Q.MTRS SUPER BUILD UP AREA, SITUATED ON 3RD FLOOR OF THE "B WING * BUILDING KNOW AS " SAIRAM COMPLEX"
CONSTRUCTED ON NA LAND BEARING SURVEY NO.S5 PAIKEE PLOT NO.TE, TTATTE,.THA T30 SITUATED AT VILLAGE PARD!
SANDPORE TALUKA & DISTRICT VALSAD

Description Of The Immovable Property : IMMOVABLE PROPERTY BEARING FLAT NO.A0Z, ADMEASURING 65,12 SOMTRSE, 4h
FLOOR, “SHRADHHA RESIDENCY", SURVRY NO.136/1+2PAIKI, NEW SURVEY NO.E17(0OLD SURVEY NO.13GM«2PANI, PLOT
NO20.21), TOTALLY ADMEASURING ABOUT 396,90 5Q.MTRS, MOUJE. CHHIRI, TAVAPL, DIST. VALSAD

28.04 2025
THANARAM M MEGHWAL & s 6 00 s 80,0001 (11.00AM-T00PMY | o
8 KAILAS DEVI THAMARAM i 26,04 2025 betone
p to 0500 pm

MOFNMNIRIRFAN K 1 ﬂﬁur
] BHIKULLAH KHAN & Rs.5,00,000% Rs00. | (TOMASPMY | Prysca
KR4 SHABA up i 0500 pm

| Description Of The immavable Property : IMMOVABLE PROPERTY BEARING FLAT NO.101 ADMEASURING ABOUT 750 SQFTS
|.E.£8.6T SOMTRS SUPER BUILD UP AREA, ALONG WITH UNDIVIDED SHARE N THE LAND ADMEASURING ABOUT 10 SOMTRS
|LYING AND LOCATED ON THE FIRST FLOOR OF THE A BUILDING KNOWN AS NILKANTH APARTMENT, CONSTRUCTED ON THE N.A
LAND BEARING SURVEY NO.44 ADMEASURING ABOUT 5868 SOMTRS PAIKEE PLOT MOU0S ADMEASURING ABOUT 1000.79
SOUMTRS AND HAVING TS COMPUTERIZED SURVEY NO.44/S SITUATED AT VILLAGE RATA TA VAR DESTRICT VALSAD.

Descripfion Of The immovable Property : IMMOVABLE PROPERTY BEARING FLAT NC.108, ADMEASURING 6191 50 MTRS, 18T
FLOOR, "ABHILASHA® BUILDING, REVENUE SURVEY NO.11, PAK] 11+2T48+10/2, PAIKI PLOT NO 18,31, TOTALLY ADMEASURING
TT2SOMTRS, SITUATED AT CHHARWADA, TAVAP], DIST. VALSAD

00205
YAJLISHI HARDIK DODIYA & (11,00 M.-1.00P MY
B | HARDIK MAHENDRASINH DODIA it e RA2BB000: | * o o o0 petorn | T YRCH
up o 0300 pm

7042025
CHANDRAKANT MAHESHEHAI PATEL & (1100AM-100PMY | o
0| PARULBEN CHANDRAKANT PATEL R0 RaTR000: | " ompu oo hetore | TS
5t 0500 gem

Description Of The immovable Property : IMMOVABLE PROPERTY BEARING FLATNO. 11, POCUA COURT, .5 NO.114 PAIK], BHREE
NAGAR CO. OP: HOUSING SOCIETY LTD., PLOT NO.37/A, T.P.SCHEME NO.1, FINAL PLOT NOAZ3 CITY SURVEY NO.1480, SQOMTRS
82 105, URMI CHAR RASTA AT JETALPUR, DIST VADODARA-380020

Description Of The immovabls Proparty : IMMOVABLE PROPERTY BEARING FLAT NO.303 ADMEASURING ABOUT €565 SO.FTS
SUPER BUILD UP AREA & FLAT NO.204 ADMEASURING ABOUT 655 S0Q.FTS SUPER BUILD UP AREA, SITUATED ON THE THIRD
FLOOR OF THE WING - A BLALDING KNOW AS “SAIRAM COMPLEX", CONSTRUCTED ON THE N.A LAND BEARING SURVEY N0 35
PAIKEE PLOT NO. 76, COMPUTERIZED SURVEY ND. 951/PAIKEESS, PLOT NO.TTA, COMPUTERIZED SURVEY NO. S6M/PAIKEEN],
PLOT NO.TT-B, COMPUTERIZED SURVEY NO. 85/1/PAIKEE/12, PLOT NO.T8-A, COMPUTERIZED SURVEY NO. 851/PAIKEE 0, PLOT
NO.78-B, COMPUTERIZED SURVEY NO. S5M/PAIKEES, TOTALLY ADMEASURING 1281 SOMTRS SITUATED VILLAGE PARDI
SANDPORE TALUKA AND DISTRICT VALSAD,

2808 2025
AKHILESH GANGARAM SHARMA & (11,004 M -1.00P MY
0. SUNDAR] SHARMA Ra.6,20,000~ Ra. B2, O00- 28 044, 2175 besh Physicsl
up o 0500 pm

RO I OHAR B Hiﬂ;ﬁﬂﬁ
1, |  SHAMIMAKHATUN MOHNMADRAHIS Rs.7,20,000/- Ra2000 | e e vt | PYCH
SHAINH ot 0500 gm

Description Of Tha Immovable Property : IMMOVABLE PROPERTY BEARING FLAT NO 3003, ADMEASURING ABOUT T10.00 5QFTS,
SITUATED ON THE 3RD FLOOR OF THE BUILDING KNOWN AS SHANTIVAN AVENUE, COMPUTRIZED SURVEY NO. 11428, PAIKI 4241
PAIK] 6 PAIKI 2 AND NEW SURVEY NO.688, TOTALLY ADMEASURING ABOUT 47834 SQMTRS, RAMIANVADL AT.CHHARWADA,
TA.VAPL, DIST.VALSAD

| Description Of Tha immeovable Proparty : ALL THAT PEACE AND PARCEL OF PROPERTY PLOT NO. 34 ADMEASURING BE.37 SO MTS
AS CONSTRUCTED ADMEASURING 51 SQMTS ON MISBAH PARK SITUATED REVENUE SURVEY NO.28482+3 TOTAL
ADMEASURING HEC,0-B8-789 ARE LE. 8879 S0.MTS NLA. LAND MUNICIPAL PRONO. 125525/ 1634 OF MOUE ANAND.

e TSR DR PP
" KAMALA KUNWAR o " | 26042025 betorn | T YO
up i 0500 pm

7804 2025
VISHNLUBHA! KIKABHA] HALPATI A (110080 -1.00P ALY
F i) s 54 000
121 HEENABEN VISHNUBHAI HALPAT] Fon300,000- 2042005 balors | | T
i o 0500 pm

Description Of The Immovable Property : IMMOVABLE PROPERTY BEARING FLAT NO.308 ADMEASURING ABOUT 700 50.FTS
EQUIVALENT TO 8506 S0.MTS SUPER BUILD LIP AREA, SITUATED ON THE THIRD FLOOR OF THE “SHIVAM® BUILDING KNOWN AS
SATYAM SHVAM RESIDENCY” CONSTRUCTED ON THE N.A LAND BEARING SURVEY NO. 1486 PAII PLOT NO R-3 ADMEASURING
643,81 SQMTRS BEARING COMPUTERIZED SURVEY NO.148/PAIKI 25 AND PLOT NO.R-4 ADMEASURING 642.53 50 MTRS BEARING
COMPUTERLZED SURVEY MO, 148/PAIKI 26 NEW ELIRVEY NO.1779 SITUATED AT PARDI SANDHPORE REGESTRATION DiSTRICT
AND 5U8 DISTRICT VALSAD

Description Of The immovabie Property : IMMOVABLE PROPERTY BEARING FLAT NO 301/8, ADMEASURING 89 §7 50 MTRS, 3RD
FLOOR, B-WING, KOWN AS "VARDHMAN, SURVEY NO. 188:44/P 25, BEARING NEW SURVEY NO.1756 IS SITUATED AT SHANTIVAN,
SOLSUMBA, TA UMBERGADN, DIST -VALSAD

804 025
SHAMSHEER AHMAD & (11,00 M -1.00F M
u ZERA AFZA a8, 50,000~ R B5, D00/ 26.04 2025 beh Py
up 1o 05:00 pm

78042005
MUSTAFA VORA HUSENBHAI & {11.00A.M.-1.00° MY .
" FATEMA VORA HUSENBHA Rac5,00,000)- RRBE000- | g 042 betors | TN
g i 0500 pm

Description Of The immovable Property : MMOVASLE PROPERTY BEARING FLAT NO 302, JrdFLOOR, ADMEASURING 800 50 FEET,
BHELIM HOUSE", NA. LAND BEARING SURVEY NO.295T+208 PAIK], ADMEASURING ABOUT 264.12 SOMTRS, BEARING
COMPUTERIZED SURVEY NO.208/PLOMTIZ, SITUATED AT.CHALA, TAVAPI, DIST.VALSAD.

Description Of The immovabie Property | IMMOVABLE PROPERTY BEARING FLAT NO. B-403 ADMEASURNG 850 5Q FTS SUPER
BUILD UP AREA AND HAVING CARPET AREA OF 430 80 FTS CONSTRUCTED ON THE FOURTH FLODR OF 8" BUILDNG WHICH
KNOWN AS PODDAR URBAN LIFE STYLE® CONSTRUCTED ON THE MA LAND NEW KHATA NO 218, GRAM PANCHAYAT HOUSE
NO 4538 STTUATED DAMEL| TA UMBERGAON DISTRICT VALBAD,

14 BHAGAVAT PRATAPEHAI At n:ﬂ_ﬁ i
GHANGHANIYA & e 2,09, 000 rezrgon | Y1 ehysical
PURIBEN PRATAPRHAI GHANGHANIYA mnnm: ,.,'” '

SURESHEHAI RAVIBHAI VINZUDA & i m“-:‘ﬂ iy
1 | YOTSANABEN SURESHBEHA| VINIUDA & Fs, 10,00,0007 Rs, 100,000 % HHHI Prysical
DHANJIBHAI RAVJIBHAL VINZUDA wﬁmﬁ'

Description Of The immevable Property : IMMOVABLE PROPERTY BEARING PROPERTY NO. BLOCK NO. A - 85, ANAND
RESIDENCY, BEARING REVEUE SURVEY NO. 3711 PAIKI 3, SUB PLOT NO, 153 TO 178 AND 231 TO 25486 OF R 5 NOITNNR
KHODIYARRESIDENCY, SUB DISTRICT - LODHIKA, AT - PIPALIYA, AT -PIPALIYA PALEHAPAR ROAD, RAJKOT - 360024

Description Of The Immovable Property : IMVMOVABLE RESIDENTIAL FLAT NO.404, BUILT UP AREA 48,67 SOMT ON 4TH FLOOR OF
"SHANTAM VILLA A" ON SUB PLOT NO.26 TO 34/2 LAND 342.37 BO.MT AREA KNOWN AS SATYAM PARK SITUATED AT RAINOT
REVENUE BURVEY NO.214P15P2 CITY SURVEY NO.3B64/10/25 OF CITY BURVEY WARD NO. 122 RAJKOT, GUJARAT.

LALJI BABUBHAI JOSHI & 28042025

18, VIRAL KISHOGIR! GOSWAMI & Foa. .00, 000%- pagogon. |(1TOOAM-ID0PMY | o
BAUBHAI GAURISHANKAR JOSHI & X 26.04 2025 betore
MAHESH PRABHATEHAI CHAVADIYA up to 0500 pm

PRFWRCILNN SRR LT PARTE ) :‘11!:0“#?:,%“
-] HAF LA ZiRHUSENBHA] CHALIHAN & R, 12, 50,0007 R 1,25 000 Ell-m.ﬁﬁhlhrl Prysical
TOFIK JAKIREHAI CHALIHAN = ko 05:00 pm

Dascription Of The Immovabls Property : IMMOVABLE PROPERTY BEARING FLAT NO.303, ADMEASURING 11 B4 50 MTRS, IRD
FLOOR, BUILDING KNOWN AS “OM APARTMENT", CITY SURVEY NO.188 PAIKI OF CITY SURVEY WARD NO.10, KEVADAWADI,
STREET NO.1, KENAL ROAD, TA. & DIST -RAJKOT.

Description Of Tha Immaovable Property : ALL THAT PIECE AND PARCEL OF AN INMOVABLE PROPERTY OF RESIDENTIAL HOUSE
HAVING A LAND AREA 62-70 5Q. MT, LE. 7500 5Q, YARDS (CONSTRUCTION 85-18 5Q. MTS5 ), TOWARDS THE WESTERN SIDE
SITUATED "OM KAR" AT GAYAKVADI PLOT STREET NO, 13 . RAJKOT CITY SBURVEY WARD NO. 18, CITY SURVEY NO. 548 IN 5UB-
DIST, A REGI. DIST. RAJKOT, GUJARAT

78.04.2025
16 SHANKARBHAI FAMA THAKDR & 190040 -1,00P ALY :
JASHIBEN SHANKAREHAI THAKOR FRACT 00,000 il ooy 28042025 ok by
uw o gm

T30
DINANATH SHAMDULAR YADAV & 11,004 M-1.00P MY
8. KRISHNA DEV! YADAY Fa.d,00,000 ROJ0.000 | g 04 2026 bators | | M
& 1o 0500 pm

Dascription Of The iImmovable Proparty | IMMOVABLE PROPERTY BEARING FLAT NO TiTiA, ON 3RD FLOOR, ADMEASURING ABOUT
2341 5Q MTS, BHUMBA APPARTMENTS", SITUATED AT SURVEY NO 4881 & 4883 TPS NO 2, FPNO 81.2, PAIK], NR. MAYURDEEP
APPARTMENT, VASTRAPUR RAILWAY LINE ROAD, MOUUE VEALPUR, TA VEJALPUR, ST AMMEDARAD-380051

Deacription Of The immovable Proparty : IMMOVABLE PROPERTY BEARING, PLOTND. 114, DIVINE RESIDANCY, SURVEY NO T34,
BLOCK NO.TE1, KHATA NO.111T AS PER THZ, ADMEASURING 4482 BONTRS, MOJE VILLAGE. HATURAN, TA: MANGROL.
DIST SURAT-33IT

KELA RISHIFAL & Rs.8,00,000- Rs.80,000- 26,04 2025 batre Prrysical
RISHIPAL FATEHSINGH 0 10 05:00 pm

KAMJIBSA| NANAJIBHAI GODALIA & m;‘ﬁ'ﬂ“
%, | CHAMPABEN MANJIBHA GONDALIA & Re.2,25,000 Raz2 000 | ety | Prvscel
POPATEMAI KHODABHAI GONDALIYA 010 0500 pm

Description Of The immovable Property : IMMOVABLE PROPERTY BEARING FLAT NO H-204, 2ND FLOOR, "DEV AADI BLOSSOMS
BLOCKNG.T13 8714, 38 48 SALMTR., OPF DEV ELITE, KHEDA MATAR ROAD, AT SOKHADA, DEST AHMEDABALD.

Dwscription Of The immevable Property : IMMOVABLE PROPERTY BEARING NAVIN NAGAR SOCETY, HOUSE NO 170, AT FIPALIYA,
TOTAL ADMEASURING 12 78 S0.MTS., RS NO 753 P11, PLOT NO 53iA, BLOCK NO. 170, OPFF KING PLAZA, OPF PRINCE RESIDENCY
JNR. PIPALIYA SAT HANUMAN TEMPLE, OFF KING FARM, AT, PIPALIYA, RAJKOT,

804 2025
18 |  KARAN BHAGVANBHAI MAKWANA & | (11.0040-1.009 My
KIRANBEN KARANEHA! MAKWANA Rs.8,00,000v- Ra. 80,000 “‘“ﬁ’m‘ I Pryvical
uwp o pm

Daescription Of The immovabile Property | ALL PIECE & PARCEL OF FLAT NO. 403 ADM. 36.22 5Q MTRS BUILT LUP ADM 55.77 5Q
MTHS SUPER BUILTUP AREA SITUATED AS 4TH FLOOR OF BUILDING KNOWN AS “SHIV SAGAR. CONSTRUCTION ON LAND DM
371,58 80 MTRS COMPRISING IN PLOT NO. 18 A FORMING PART OF NON AGRICULTURAL LAND OF R.3.NO. &3 OF TP SCHEME
(BHAVNAGAR- (RUVA} OP NO. 83 SITUATED AT SHRI NARESHWAR CO OPERATING HOUSING SOCETY LTS VILLAGE RLVA
TALURA & DIST BHAYNAGAR.

BHAVIN RATILAL SHAH &
bbbt (1000 MA 2P My
37. | SHREE GALTAM CREATION THROUGH Fa. 25,00, 0000 Ra.2,50, 000+ 26,04 2035 befors Pryysical
ITS AUTHORIZED SIGNATORY up fo 0500 pm
BHAVIN RATILAL SHAH

Description Of The Immovable Property : IMMOVABLE PROPERTY BEARING PLOT NO.OY (AS PER SITE PLOT MO.112
ADMEASURING 171,84 S0 MTR) ADMEASURING 156.28 50 MTRS IN DREAM VILLA TYPE-A, SITUATED AT REVENUE SURVEY
NO2SUPAK] 1 ADMEASURING 11820,39 5Q. MTRS, BLOCK NO.204/PAN)-1/B1 ADMEASURING 0-01-56-28 50 MTRS, BLOCK
NO294GPARE-1BMES, BLOCK MO 284/PAIKE1MGD, BLOCK NO2R/PAIKEL1EST TOTALLY ADMEASURBNG 118630 50 MTRS
GRAMPANCHAYAT PROPERTY NO 488 OF MOJE ASUNDAR TANAVSAR| DISTRICT NAVEARL.

financialexp.epapr.in

. Ahmedabad
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